ry

(b) what is the loss of man-days
and production of cloth;

Written Answers

(¢) whether any mills run by Na-
tional Textjle Corporation are also af-
fected by the strike and if so, since
when;

(d) what are the demands of the
textile workers; and

lera O

(e) what steps are taken by Gov-
ernment to colve the problem?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
DHARMA VIR): (a) The textile
workers in Bombay are on girike from
18-1-1982 Ag a result of effo.ts made
by the State Government unti| 26-4-
1982, 40 mills have re-started with
partial attendance. '

(b) According to the Ministry of
Commerce, the present level of pro-
duction is nearly 10,000 meters per
day as against the normal average of

[ RAJYA SABHA ]

to Questions 112

(a) what is the number of strikes
and man-days lost due i0 sirike, after
the enactment of Essentiul Services
Maintenance Act; and g o~

(b) in how many cases provisions
of the Essential Services Maintenance
Act were applied?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
DHARMAVIR): (a) The ZEs-ential
Services Maintenance Ordinance was
promulgated on 26-7-1981  According
to information received in the Labour
Bureau upto March, 1982 during the
period from August 1981 to January
1982, there. were 603 strikes in the
country. 3,55 million mandays were
lost due to strikeg during the same
period.

(b) The Eisential Services Main-
tenance Act was invoked only once

In connection with the strik, called -

by the Subordinate Engineers of the

100 million meters per month, They ce
. . i  Maharashtra State Electricity Board
timated the losg of man- : y
jave net estimated the o ! which commenced on 20-11-1981 and
yE. o ended on 19-12-1981.

(c) Of the 12 mills run by National
Textile Corporation which went on
strike from 18-1-1982, 3 have restart-

(d) The Maharashtra Girni Kamgar
Unipn which has called the strike is
demand/ng a wage increase varying
from Ry, 250 to Rs, 400 per month
and regularisation of all temporary

workers, S e T

(e) The State Government is the
appropriate authority to take action to
resolve the matter ~While appealing
to the workers to call off the strike,
the Chief Minicter of Maharashtra has
made it known that the legitimale
demands of the workers weculd be re-

" solved through legally  constituted
machinery on restoration of normaicy
in the industry.

Man-days lost as a result of gstrikes

340, SHRI M. S. RAMACHAND-
RAN- Will the Minister of LABOUR
be pleased to state;

|
} oW e # 3 e (S ada)
|

a’ra‘tﬁrew frarz wFuf‘awr, 1947 ¥
iﬂﬂﬂﬂ

- S A P

314. st TW aiar T ¢
T YW HET 25 HIY, 1982 FT
TS gaT ¥ AaTafe NW o e
2694 & fRU 9 ITX F1 T HX
g A FT FU FO F 7T @,
aw ¥ wefrs faard #Y ofrer qur
e a0F ¥ fawerw gfafem
L g AT fFEw sy,
1947 ¥ oA @ A1 ghe §
dag #7135 fafaw qx: wavf w
FT1 faare <@ &7

maifrs  fawg (8w 'm) fatas,
1982, ®IF W] F 23 AYT, 1982
# g€ &5 @ qu frar w1



